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TUraI areas. Statewise distribution of this assistance is as follows: 

81. 
No. 

--------------
Name of the States 

Financial Aid to Governm~t of 
Rajasthan to deal with Famine 

Conditions 

6628. SHRI JAINPRAIN BOAT: 
Will the Minister of AGRICULTURE 
be pleased to lay a statement show-
ing: 

(a) the uptodate break-up of grants 
and financial aid provided by the Cen-
tral Government to the State Gov-
ernment of Raj asthan to deal with 
famine conditions in the State; 

(b) the amount spent by the Gov-
ernment of Rajasthan from the State 
funds in this regard; 

(c) whether some development 
'Works of permanent nature had been 
undertaken in the famine striken 
areas of Rajasthan; and 

(d) if so, the salient features there-
.of and the estimated expenditure in-
curred on these schemes? 

THE MINISTER OF STA'l"E IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 

(Rs. in lakhs) 

----------- ----
Dio; tribu tion 

Stol'age of consu-
Godowns mer arti-

cles in 
rural 
areas 

Total 

The Government of India have pro-
vided the following assistance to the 
Government of RaJasthan for famIne 
relief in the State: 

(i) Approved the ceilings of eX-
penditure of Rs. '2875 -lakhs during 
1979-80 and Rs. 2010 lakhs during 
1980-81 for the purpose of Central 
assistance. 

(ii) Short-term loan .for agricul-
tural inputs amounting to Rs. 900 
lakhs during 1979-80 and Rs. 400 
lakhs for kharif 1980 was ~ .. anction-
ed. A further sum of Rs. 150 lakhs 
during kharif 1980 will be released 
shortly. 

(iii) Under the normal and spe-
cial tood for work- programme, 3,06 
lakhs M.T. and 1.10 lakh M.T. of 
foodgrains were allocated and re-
leased during the years 1979-80 and 
1980-81 respectively. 

(iV) Under the food for nutrit~on 
programme, 5900 M.T. of food graIns 
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were allocated during 1979-80. The 
State Governments, have hO\Jiever 
been permitted to continue the pro-
gramme till September 1980 by uti-
lising left-over quantity of food-
grains. 

(v) Subsidy for seeds, pesticides 
and fertilisers including the nitro-
genous fertilisers for small and 
marginal farmers in areas where 
damage to crops have been more 
than 50 per cent has been allowed; 
and ' 

(vi) To give relief to ~mall and 
marginal farmers, the interest lia-
bility on kharif loans in areas where 
the crop loss is more than 50 per 
cent has been waived under certain 
circumstances; expenditure on this 
being shared equally by the State 
Government and the Governrnent 
of India. 

(b) to (d). Information is being 
collected and will be laid on the Table 
of the House. 

Advan.ce Plan Assistance to Orissa 

6629. SHRI CHINTAMANI JENA: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the 
State Government of Orissa have sub-
mitted before the central team in time 
during their recent visit to the drought 
affected areas of the State to allocate 
Rs. 378 lakhs as advance plan assis-
tance required to purchase rigs etc. 
to fight against the acute drought con_ 
dition in the state by sinking of tube-
wells etc. in problem and drought 
affected villages of the State; and 

(b) if so, the amount of advance 
p 1an assistance released so far and 
the approximate date by which the 
rest of amount of advance plan assis-
tance will be released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The Government of O~~a in 
their Memorandum dated 8-5-80 indi .. 

cated a requirement of Rs. 250 lakhs 
for purchase of 25 sophisticated rigs 
and Rs. 37.50 1akhs for purchase of 
25 supporting vehicles (trucks). The 
Central Team did not enJorse the 
request of the State Government as 
the rigs would not have been avail-
a ble by the end of June this year 
and hence no expenditure for this 
purpOSe has been approved. 

Imltle_entati •• of Anti-PoDution Aot 

6630. SHRIMATJ PARMlLA DAN-
DA V ATE: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) whether Government have im-
plemented the Anti-Pollution Act; 

(b) \V'hether the licensing system to 
industries indulging in pollution has 
been streamlined; and 

(c) which are the States with big 
industrial cities have new mechanism 
for reducing the pol1ution in thickly 
populated cities? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
There is no such Act as the Anti-
Pollution Act. However, the Water 
(Prevention and Control of Pollution) 
Act, 1974 is in operation from 1974. 

(b) A system of giving consents for 
discharge of effluents in respect of 
industries likely to cauSe water pollu-
tion is enforced by the Central and 
State Boards uncler the Water (Pre-
vention and Control of Pollution) Act, 
1974. Licensing is enforced by the 
Ministry of Industry. 

(c) Under the provisions of the 
Water (Prevention and Control of 
Pollution) Act, 1974, fourteen States, 
viz., Andhra Pradesn, Assam, Bihar, 
Gujarat, Haryana, Himachal Pradesh, 
Jammu & Kashmir, Karnataka Kerala, 
Madhya Pradesh, Punjab, R~jasthant 
uttar Pradesh and West Bengal have 
established the state Boards for the 
Prevention and Control of Water 
Pollution. Besides, a Central Board 




